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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

OANo. l42of2022

(Under Section 14 of the NGT ACT, 2010)

In the Matter of

Dr. Sarvabhoum Bagali ....Applicant

Versus

State of Karnataka & Ors . .. .....Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE sTH RESPONDENT

I, Vinothpriya R., W/o A.Thirumurugan, aged about 45 years, having oflice at

Karnataka State Minerals Corporation Ltd., V Floor, A'Block, TTMC Building,

BMTC, Shanthinagar, Bengaluru, Karnataka - 560027 do hereby solemnly

affirm and sincerely state as follows:

of the National Green Tribunal Act, 2O1O against the Work Order No.

MGD/u.ni. / sand lKa.Aa.2l2OO-21 (hereafter mentioned as "Impugned

Work Order") dated 27 .ll.2O2O issued by District Sand Monitoring

Committee to Karnataka State Mineral Corporation Ltd. (KSMCL) for de-

siltation work involving extraction of 14,51,680 MT of sand from slit from

backwaters of Adhyapadi Dam on Phalguni River in Managluru Taluka

and Shamburu Dam on Nethravathi River in Bantwal Taluka, both

located in Dakshin Kannada District, Karnataka.

cte ill-founded and thus, deserves to be rejected ex facie. I
te that the Applicant has proceeded on an erroneous

of the fact circumstances; as elaborated in the following,

maintain the instant application.

Managing Director
lhfih $sb llinerah C{rDqt[rt lhfd

Bcngsluru-560 027
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1. I state that I am the Managing Director of the Sth Respondent herein and

as such, I am aware of the facts and circumstances surrounding the

instant case. I further state that I am duly authorized to represent the 56

Respondent herein.

2. I state and submit that the instant Original Application under Section 14

3. At the outset, I state and submit that the instant application is wholly

\s :
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4. Prior to setting out specific responses to the averments made in the

Application under reply, I respectfully submit as follows:

a. That the Ministry of Environment Forest and Climate Claarrge uide

Notification bearing S.O. 141(E) dated 15.0f.20f6 notified

Sustainable Sand Mining Guidelines (the "SSM Guidelines")

amended its earlier notification bearing S.O. 2588 (E) dated

14.09.2006, pursuant to the orders of the Hon'ble Supreme Court

of India rn Deepak Kumar etc. u. State of Haryana & Ors ISLP (C) No.

19628-19629 of 20091 wherein after prior environmental clearance

has now become mandatory for mining of minor minerals

irrespective of the area of mining lease. Pertinently, the SSM

Guidelines also provides for "exemption of certain cases from

requirement of environmental clearance".

b. That the Government of Karnataka adopted the New Sand Policy

2O2O uide Government Order No: CI 344 MMN 2019, Bangalore

dated 05.05.2020. In furtherance thereto the said Sand Policy

2O2O, uide Notification bearing No. CI 344 MMN 2Ol9 (Part-71

dated 0 1 . 12.2021 , fhe Government of Karnataka amended the

Karnataka Minor Mineral Concession Rules (the "KMMC Rules") to

be with effect from 05.05.2020 (herein after "Amended XIIIMC

Rules". A copy of the New Sand Policy 2O2O dated 05.05.2020

along with English Translation is annexed herewith as ANNE)KIIRE

-R1. A copy of the Amended KMMC Rules dated Ol.I2.2O2l is

annexed herewith as ANNEIKURE -R2.

c. Some of the salient features of the amended KMMC Rules are as

follows:

1 . The Amended KMMC Rules sought to substitute Rules

3l-R to 3l ZB-A of the KMMC Rules, thereby setting out a

self-contained code for a permission for quarrying and

transportation of ordina4r sand in I, II, [], IV, V and VI

order stream and de-siltation of dams, reservoirs,

barrages and tanks.

2. That the Amended KMMC Rules further provides for the

constitution of the District Sand Committee [Rule S1-R(1)];

Taluk Sand Committee [Rule 31-R(2)]; Powers and

$-.gi1 '::j:iabhaYi
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Functions of District Sand Committee [Rule 31-R(3)];

Replenishment Study [Rule 3 1-R(9)]; Prohibition of

stocking of sand [Rule 31-R(2)l; and Appeals and

Revisions arising out of orders of the District Sand

Committee [Rule 31-R(20)] to name of few.

3. That the Amended KMMC Rules draws out a clear and

reasoned distinction between: (a) Regulation and

extraction of available sand in I, II and III order streams

and tanks for local consumption [Rule 3l -Tl; (b)

Regulation of sand extraction in IV, V and higher order

streams [Rule 31-U]; and (c) Regulation of sand extraction

from de-siltation of dams or reservoirs or barrages [Rule

3l-Vl. Accordingly, the Amended KMMC, recognizes and

underscores the significant differences in the regulation of

'extraction of available sand in I, II, IIl and IV, V and

higher order streams' on one hand and regulation of 'sand

extraction from de-siltation of dams or reservoirs or

barrages', on the other hand, in view of tJre distinct and

mutually exclusive processes between the aforementioned

extraction processes.

4. That the Amended KMMC Rules incorporates the

provisions and spirit of the SSM in respect of sand mining

[see; Rule 31-R (9); Rule 31-U (7); Rule 31-U(5)].

That in furtherance to the New Sand Policy and the Amended

KMMC Rules, the Government of Karnataka issued a Government

Order bearing No. CI 344 MMN dated 18.05.202O inter alia

appointing the Sth Respondent as the Corporation that shall have

the entire responsibility of removing the sand obtained by desilting
and transport it to the stock yard and selling it to the customers in
IV, V and VI class stream / rivers, dam/ reservoir / barrages and

backwater areas of the dam, in the allotted districts of Bengaluru

and Mysuru division all Districts; From Kalaburgi Division to
Bellari Division. A copy of the Government Order bearing No. CI

344 MMN 2019 dated 18.05.2020 along with Translation is

annexed herewith as ANNEIKURE- R3

That a conjoint reading of the SSM Guidelines, New Sand policy

02O (of the Government of Karnataka); and the Amended KMMC
1 A e.
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Rules would amply disclose that all the modules of

regulation/ policy statements (as applicable) recognize the fact that

extraction of sand (silt) by desilting and dredging does not

tantamount to extraction of sand blocks in other cases, that would

warrant procurement of prior Environmental Certificate, as

stipulated under the SSM Guidelines and the Amended KMMC

Rules.

f. That further, a conjoint reading of the SSM Guidelines, the New

Sand Policy 2O2O (of the Government of Karnataka) and the

Amended KMMC Rules would show that both the SSM Guidelines

and the Amended KMMC Rules have recognized the sanctit5r for

exemption the exemption (under Appendix IX of the SSM

Guidelines) basis the need for such de-silting and drudging and

not on the basis of the ultimate utilization of the de-silted sand,

which becomes the by-product of such desilting.

g. That the instant Application has been wholly - and erroneously so,

premised on the assumption that the activity undertaken by the 5th

Respondent (in furtherance to the Work Order issued by the

District Sand Committee) in extraction of sand by desilting would

tantamount to mining, solely because that such de-silted sand was

sought to be disposed in terms of Rule 3 1-V of the Amended

KMMC Rules.

h. That the provisions of the SSM Guidelines and the Amended

KMMC are in tandem with each other and do not in any manner

militate against each other. Without prejudice, it is submitted that

the validity or uires of the provisions of the Amended KMMC Rules

have not been called into question before any constitutional court

and thus, remain the binding law on the subject, particularly

extraction of sand by desilting, within Karnataka.

i. That tender on the basis of which the Impugned Work Order was

issued, was challenged before the Hon'ble High Court of Karnataka

at Bengaluru in WP. No. 5031 of 2O2l in view of the framework

imposed by Rule 31-R of the Amended KMMC Rules, and the

Hon'ble High Court, by way of its final order and judgment dated

09.O2.2022 has dismissed the said writ petition inter alia holding
that " there is no sand block which utould be inuolued in theu) ?

.,,L

*

't
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',u dging/ desilting of silt in the reseruoir area and hence the same
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5. In addition to the foregoing, I submit that that the Amended KMMC

Rules has a robust regulation mechanism (Rule 31-V) for extraction of

sand from desilting, which is summarized as follows:

A. The District sand committee shall conduct inspection jointly

through the officers comprising the Deputy Director or Senior

Geologist concerned, the Executive Engineer, Water Resources

Department, Range Forest Officer of the Forest Department and

the Tahsildar and demark the area to be de-silted with Geo-co-

ordinates and shall quantit/ the sand likely to be sourced by de-

silting process.

B. The joint inspection tearn shall submit inspection report with clear

recommendations to the District sand committee for the purpose of

reserving the area for extraction of sand through the Government

department or Corporation or Board, which has been notilied by

the State Government for sale of sand or for the purpose of the

Central Government or the State Government development work.

C. After the approval of the District sand committee, the concerned

department or Government owned Corporation or Board

authorized shall take up de-siltation activities in dams, reservoirs,

barrages and large tanks.

D. During de-siltation, the concerned Government department or
Government owned Corporation or Board shall pay rate as

::. : -. specified by the State Government, from time to time in advance

'-'i_ and obtain Mineral Dispatch Permit to transportation of de-silted

11
Regd. N0.20043a

F

d to stockyard.

Managing Director
l(cmtaka State Minerals Corpmtim tinltsd

Bengaluru'560 027

rtould not amount to quarrying actiuitg" and that " the restiction

ulhich has been imposed under F.:tle 31-R or 31ZB of tlrc ktles
uould not applA to the work contemplated under the E-tender",

which was challenged in the said writ petition. A copy of the final

order and judgment dated 09.02.2022 ts annexed herewith as

ANNEXURE- R4.

j. That in view of the foregoing, it axiomatically follows that the

activity of undertaken by the 5th Respondent in furtherance to the

Impugned Work Order, does not amount to mining activity, which -

under the extant SSM Guidelines and Amended KMMC Rules,

requires prior Environmental Clearance.
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E. The Permission holder shall establish the office, computer facility,

electric supply, closed- circuit camera, weigh bridge and security

at the dump yard of stock yard of sand.

F. The permission holder shall maintain an inward and dispatch

register and stock register in the stock yard oflice and allow for

inspection by the ofhcial of District and Taluk sand committee and

such other officer autho nzed tn this regard by the state

government.

6. I state and submit that the de-siltation is done as per due process of 1aw

as specified in the Rule-31 V of Karnataka Minor Mineral Concession

(Amendment) Rules, 202 1. As per Rule- 31 V there is no requirement of

Environment Clearance on the part of Respondent No.S, in view of the

same being a covered exemption under the SSM Guidelines. The process

makes it very clear as to inspection is jointly conducted through officers

comprising the Deputy Director or Senior Geologist concerned, the

Executive Engineer, Water Resources Department, Range Forest Officer

of the Forest Department and the Tahsildar and demark the area to be

de-silted with Geo-co-ordinates and shali quantify the sand likely to be

sourced. For these reasons as we11, the Application is liable to be

dismissed.

7. Notwithstanding the foregoing and without prejudice to anything stated

herein, the Sth Respondent submits as follows:

a. That following the Government Order dated18.05.2020 (i.e.,

ANNEXURE R3), the District Sand Committee issued a Notilication

bearing No: Maraiu/ Notihcation-l l2o2o-2tl dated 04.1t.2O2O

notifying inter alia Regarding issuance of notification for removal of
silt in the backwater area of Shamburu Dam and Adyapadi in
Mangalore Taluk and Bantwala Taluk to Karnataka State Mineral

Corporation Limited (KSMCL)Bangalore, i.e., the sth Respondent

herein. A copy of the Notilication bearing No: Maralu/ Notification-

1 I 2O2O-21 I dated 04. I I .2O2O along with its translation is

annexed herewith as ANNEXURE -R5

b. That following the issuance of the notification dated O4.LI.2O2O,

.. the 5th Respondent was issued with the Work Order bearing No.

'r. TGABHUI/ UNI /Maralu lK.A.-2l2O2O-2t l2O2S dated 09.1 1.2O2O

Tvo
Managing Direc-tor

l(IlBuq Sblo ilinerals Capomlim tinibd
Bengaluru-560 027
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in respect of the removal of the silt as per ANNEXURE R5. A copy

of the Work Order bearing No. GABHUI/ UNI /Maralu/K.A.-
2l2O2O-21 12025 dated O9.ll.2O2O along with its translation is

annexed herewith as ANNEXURE -R5.

c. From the foregoing, it is apparent that the 5th Respondent has

been duly appointed for the purposes of desilting and extraction of

desilted sand, in terms of Rule 3l-V of the Amended KMMC Rules.

8. In view of the foregoing and notwithstanding the submissions made

supra, I state and submit that the Application under reply fails for non-

joinder of parties inasmuch that the Chairman, District Sand Committee

for Dakshin Karnataka - being the authority that issued the Impugned

Work Order has not been arrayed as a party to the instant proceedings.

Notwithstanding the lack of merits and maintainability of the instant
application, the participation of the Chairman, District Sand Committee,

Dakshin Karnataka in the instant proceedings would amply through light
on the deliberations of the District and Taluk Sand Committees and the

proceedings drawn up prior to the issuance of the Impugned Work Order.

Without prejudice, it is respectfully submitted the non-joinder of the

Chairman, District Sand Committee for Dakshin Karnataka would

gravely impair proper consideration of the controversies in the instant
matter and thus, it is necessary that the Chairman, District Sand

Committee for Dakshin Karnataka is arrayed as a party to the instant
proceedings.

9. Without prejudice to anything in the foregoing, I am advised to state that
the grievance of the Applicant appears to be against the Work Order

issued by the Chairman, District Sand Committee for Dakshin
Karnataka, which is amenable to revision under Rule 3 1-R(20) of the

Amended KMMC Rules. Thus, on this count also, the instant application
fails.

10. I state and submit that the Applicant is not entitled to claim any relief at
the hands of this Hon'ble Tribunai as they have suppressed material
facts in relation ofthe Sand Policy.

* ,#(
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1 1 . I state and submit that the sand collected through the Work Order ts

sold only to the Government and for public works at the rate fixed by the

Government and District Sand Monitoring Committee. Therefore, the

sand is not sold commercially as falsely accused by the Applicant. For

these reasons as well, the Application is liable to be dismissed.

12. It is submitted that the Exemption provided under EIA Notification, 2006

(as amended in the SSM Guidelines) is applicable in the present case as

it exempts dredging and desilting of dams etc., only for the purposes of

its maintenance, upkeep and disaster management. It is pertinent to

note that in the Impugned Work Order it is mentioned that the

dredging/desilting is done to increase the capacitg of water storage in

Adhgapadi Dam Mangaluru Taluka and Shnmburu Dam in Banfital taluka,

which amounts to maintenance, upkeep and disaster management. Wit}l

increase in capacity of the dam there will be greater storage capacity in

the dams and less chances of flooding.

13. I state and submit that the averments made in Paragraph 15 the grounds

of the application are irrelevant. The first averment made in Paragraph

15.1, ground that there is commercial sand mining is baseless without

proof. There is no breach of EIA Notification, 2006 as the exemption is

applicable in the present case of desilting/ dredging. From the Judgement

of the Karnataka High Court in the relevant WP No. 5O31 of 2021, it is
clear that the process carried out is dredging/desilting and not quarrying

or mining. Hence any law which is not applicable to dredging/desilting is

irrelevant in the circumstance.

14. I state and submit that the second ground in Paragraph 15.2 is also

irrelevant as it mentions regarding mining of minerals which is irrelevant

to the present circumstance of dredging/ desilting. The Supreme Court of

India decision in 'Deepak Kumar case" elucidates the importance of

Environmental Clearance in the case of mining of minerals, which is also

irrelevant and inapplicable to the current situation, for the reasons set

out above.

' 1 5-. I state and submit that the averments made in Paragraph 15.8 that the

e Tribunal has taken suo moto cognizance of newspaper report*

6-)
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dated 12.06.2021, appointed a Joint Committee to inspect the area in

question and submit a report. The report of the joint committee stated

that sand is handed over to third party vendors and is sold commercially

and has to be considered as mining, whereas in the present

circumstance the sand is not being sold to third parties but only to the

Government to carry out public works. Hence there is no involvement of

third parties nor commercial aspect in the present case. Therefore, there

is no process of mining involved.

16. I state and submit that the in the Applicant has filed the Application to

mislead this Hon'ble Tribunal as there is no commercial purposes

involved in the Impugned Work Order. Therefore, dredging and desilting

is exempted to obtain environment clearance as per EIA Notification,

20C6.

Wherefore, it is prayed that this Hon'ble Court be pleased TO DISMISS the

captioned Application with costs, in the interests of justice and equity.

Solemnly affirmed on this the \.,F,
4 Managing Dire

13th Day of February, 2023
ga uru-560 027

At Bengaluru BEFORE ME
.f'.

Limited

.: 
_*.

13FFn ?m ,, ADVOCATE

Verified at Bengaluru, on this the 13th day of February,2023

m1:TEB
* DEPO

Managing Director
mataka State Minerals Corporation LimiledI

ltI

-<r

SIVOBI'ITOBEfOREI'IE
('.r^. ,, 4,- n"^
K.P.'b' .ublicKa

ffieHffi
uw.n'sifrffiiros

Bengaluru-560 027

VERIFICATION:

I, the above named deponent do hereby verify that the contents of my

affidavit are true and correct to the best of my knowledge and belief, no part

of which is false and nothing material has been concealed therefrom.

1
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KARNATAKA GAZETTE NOTIFICATION 

Volume -155     Bengaluru, Thursday,21, May(Vaishakha 31,shakaVarsha 1942)        issue 21  

Part 1 
 All department related orders like circulars and main orders of the State 

Government 
 Proceedings of Karnataka Govt  

Subject: Implementation of Karnataka New Sand Policy, 2020 

 Proposal: 

 As per the State Sand Policy 2011, the Public Works Department was 
entrusted with the responsibility of sand mining in the state. Sand mining 
was carried out by the Public Works Department after identifying the 
available sand reserves in the river basins by the concerned Taluk Sand 
Committee and after the approval of the District Sand Committee. The sand 
extracted from the said sand blocks was stored in the stock yard and the sand 
was distributed directly to the public through transport permit.  

As per the recommendation of the Study Committee of the Members of the 
Legislative Assembly constituted under the Chairmanship of the then 
Honorable Member of the Legislative Assembly Dr Rafeeq Ahmed on 
Illegal Sand Mining, the Government on 12.08.2016 enacted the Karnataka 
Minor Mineral Concession (Amendment) Rules, 2016. Sand mining in the 
said regulations A separate Chapter IV- B was adopted in this regard.  

As per Karnataka Minor Mineral Concession (Amendment) Rules, 2016- 
river sand deposits through the Department of Mines and Geology through 
tender cum- auction,the successful bidders will also be allowed to grant 
leases and licenses for sand mining on patta land.  

The state of Karnataka is one of the fastest developing states in the country. 
Construction works carried out by the government and other public 

ANNEXURE R-1
(TRANSLATION COPY)
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construction works have high demand for sand. At present there is an 
estimated demand of 45 million metric tonnes of sand in the state. Out of 
this amount, 30 million metric tonnes of sand will be produced from M- 
sand units, sand blocks leased through Tender Co. e- auction in river roles 
and 4.5 million metric tonnes of sand from sanctioned sand mining license 
areas in Patta lands, which will be supplied for government and public 
construction works. 
 
 Further, approximately 2 million metric tonnes of M- sand and river sand 
are being supplied from outside states for public and government works in 
the state. There is a shortfall of about 8.5 million metric tons in demand and 
supply of sand. The State Government on 16.11.2017 enacted the Karnataka 
Minor- Mineral Concession (Amendment) Rules, 2017 to meet the deficient 
demand of 8.5 million metric tonnes of sand, allowing import of sand from 
foreign countries. 
 
 At present, sand contracts are being allotted to the public through Tender 
Co. auction by the Department of Mines and Geology, and in this system 
sand is being sold at high prices to the public due to lack of control over the 
selling price of sand. This makes it difficult for common people to buy sand 
at higher prices. Also, in some districts, the bidders who have participated 
in the Tender Co. auction process bid for a very high amount and did not get 
the contract for the sand blocks. Further, sand importers registered with the 
Department of Mines and Geology are not adequately supplied with sand 
due to high cost of transportation. Even after all these efforts, development 
works are hampered without regular and timely supply of sand to 
construction factories.  
 
Accordingly, in the Cabinet meeting held on 20.09.2018, the Minister on 
03.11.2018 made a comprehensive review of the sand policy and made 
appropriate recommendations 
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A cabinet sub- committee was formed. In the meeting held under the 
chairmanship of Hon'ble Chief Minister on 13.12.2019 and 11.02.2020 in 
the background of the recommendations of the said Cabinet Sub- 
Committee, it has been decided to implement a new sand policy in the state 
to ensure regular and affordable availability of sand for construction works 
in the state.  
 
As per the proceedings of the meetings held with the concerned department 
officials on 27.02.2020 and 05.03.2020 under the chairmanship of the Chief 
Secretary to the Government, the outline of the draft sand policy will be 
decided.  
 
As per the recommendations of the Cabinet Sub- Committee and as stated 
in the meeting held under the chairmanship of the Hon'ble Chief Minister 
on 13,12.2019 and 11.02.2020, reviewed in the meeting of the concerned 
department officers under the chairmanship of the Chief Secretary on 
27.02.2020 and 05.03.2020, to ensure that sand is available to the consumers 
in the state at an affordable price and in a transparent manner. With the 
intention of doing this, the new Sand Policy, 2020 will be presented in the 
State Cabinet meeting held on 30.04.2020 and the proposal will be 
approved.  
 
The State Cabinet meeting held on 30.04.2020 decided to implement Sand 
Policy, 2020 in the State and ordered as follows: 
Government Order No: CI 344 MMN 2019, Bangalore, dated 05.05.2010.  
 
On the points outlined in the proposal, the Karnataka Sand Policy, 2020 as 
Annexure-1 and detailed guidelines for implementation of the Sand Policy, 
2020 as Annexure-1 are hereby ordered with immediate effect. 
 
 Pursuant to the order of the Governor of Karnataka and in his name  
 

   Shivaprakash 
Principal (Mines),  

                     Department of Commerce and Industry 
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Government Order No: CI 344 MMN 2019, Bangalore   dated 05.05.2020. 
  

Appendix I 
 New Sand Policy, 2020 

 
Keeping in view the geographical, geological and administrative 
background of the State, the following New Sand Policy, 2000 has been 
proposed to ensure regular and affordable availability of sand for 
government and public construction works and to allow scientifically sound 
mining of sand in an environment friendly manner.  
 
I. Identification of sand deposits: 
 
1. In first, second and third order pit streams (I, II & III Order Identification 
of sand deposits available in streams) and lakes: In first, second and third 
order pit streams (I, II & III Order Streams) and identification of sand 
deposits available in lakes by a team of Revenue, Forest, Mines and Geology 
Department, Ground Water Department and Panchayat Development 
Officers.  
 
2. V, V & VI stream rivers and dam and dam backwaters Identification of 
sand deposits in fluvial character.. V, V & VI creeks, rivers and dam/ 
reservoir and backwater of the dam will be jointly identified by the officials 
of the Department of Mines and Geology, Water Resources Department and 
Revenue Department and if the sand deposits are in the forest area jointly 
with the concerned forest department officials, the sand deposited in the said 
area. Estimating the quantity. 
 
II Monitoring and Approval: 
 A. Joint survey team shall estimate the amount of available sand deposit in 
first, second and third class streams (I, II & III Order Streams) and lakes, 
and submit the report with latitude and longitude map through the Taluk 
Sand Committee for the approval of the District Sand Committee with 
appropriate recommendation. 
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AA. After the District Sand Committee has notified the area where sand 
deposit is available, the concerned Gram Panchayat shall issue permission 
for sand removal by human labour, fixing the permit period according to the 
amount of sand deposit in the notified area.  
 
E. A joint survey team formed to identify the sand deposits in V & VI order 
stream rivers and dam reservoir and backwater river basin of the dam shall 
submit the site survey - map along with latitude and longitude map with 
suitable recommendation to the District Sand Committee, through the Taluk 
Sand Committee for approval. 
 
EE. After this District Sand Committee has notified the area where sand 
deposit is available, the State Government Owned Organization / 
Corporation appointed by the Government through notification to extract 
sand from the notified area. Issuance of sand removal permit to 
Corporations/ Boards. 
 
 III Fixing the selling price of sand: 
 
 A.The Government shall have power to sell the sand available in First, 
Second and Third Order Streams (I, II & II Order Streams) and Lakes 
through the Gram Panchayat at the rate fixed by the District Sand 
Committee, thereby fixing the maximum amount of sand price to be 
disposed of by the Gram Panchayat.  
 
AA. Disposing of sand available in IV, V & V order stream/ rivers and dam/ 
reservoir and dam backwater river basin at sale rate fixed by District Sand 
Committee.  
 
IV. Term Of Lease/ License :  
A.That. The District Sand Committee shall fix the permit period for sand 
extraction based on the availability of sand stored in first, second and third 
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class pits / streams (I, II & III Order Streams) and lakes and the said permit 
period shall not exceed a maximum of one year. 
 
AA.Depending on the availability of sand stored in IV, V & VI stream rivers 
and dam reservoir and backwater river basin of the dam, the period of 
license for sand mining should be fixed or allowed for a maximum period 
of five years. 
 
V. Requirement of Quarry Plan and Environmental Clearance Letter: Gram 
Panchayats and State Government Owned Institutions / Corporations / 
Corporations / Boards as per MoEF guidelines as per MoEF guidelines, as 
per MoEF guidelines, I, II, III, IV, V & VI Order Streams and Dam. / 
Reservoir and backwater of dam should remove the accumulated sand in the 
river basin.  
 
VI. Sand Disposal:  
 
A. The local consumers of the taluk in which the concerned gram panchayat 
exists shall submit plans and other documents related to construction of own 
house, toilet construction and local community building works to the gram 
panchayat, after paying the prescribed capital and other applicable charges, 
obtain a mineral shipment permit from the gram panchayat, 1st, II & III. 
Sand should be transported to the above factories in light vehicles at own 
expense in the notified sand deposit areas in the order pits / creeks or lakes.  
 
AA. Gram Panchayats should conduct the process of issuing mineral 
shipment permits to consumers under the supervision of the Taluk Sand 
Committee.  
 
E. A State Government- Owned Institution prescribed by the Govt 
Corporation / Corporation / Boards, IV, V & VI Stream / Rivers and Dam | 
Transport the sand extracted from reservoir and dam backwater to the 
stockyard and load the sand in the stockyard into vehicles with mineral 
shipment permit and sell the sand to the customers.  
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U. Sand extraction, transportation, storage and complete disposal 
responsibility to be carried out by the State Government Owned Body: 
Corporation, Corporation / Boards licensed by the Government through 
notification. 
 
 
VI. Sand Transportation System 
A. 1st, 1st & 2nd order Pits / Kills, Lakes taken from notified sand deposit 
areas, sand transportation in light vehicles such as tractors, bullock carts etc. 
with low carrying capacity shall be allowed only to all the villages within 
the taluk. 
 
AA. IV, V & Vth order current | Sand removed from rivers and dam/ 
reservoir and dam backwaters to be transported to stockyards and sand in 
stockyards shall be issued to customers with mineral shipment permit as per 
bulk capacity as per the transport regulations through GPS equipped 
vehicles.  
 
VIII: Online Booking and Sales:  
 
A. A State Government- Owned Institution prescribed by the Govt 
Corporation/ Corporate/ Boards, customer registration and vehicle 
registration along with providing system of delivery of sand to user through 
online booking. 
 
AA. By auction as per Karnataka Minor Mineral Concession (Amendment) 
Rules, 2016 Contractors who have contracted sand also provide sand to 
customers through online booking. 
 
IX, Reserve of Sand Blocks for Government Works: - Sand for government 
works/ other government mega projects carried out by contractors If 
necessary, identify the sand blocks from the District Sand Committee to the 
contractor may be set aside and permission shall be given to use the sand 
only for the said works on payment of the rate decided by the District Sand 
Committee to the Government. 
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X. Sand Mining in Patta Land:  
A. For sand mining in patta lands, as per Karnataka Minor Mineral 
Concession Rules, 2016, continuation of the process of grant of license. 
(Amendment)  
 
AA.As per MoEF guidelines, the Competent Authority shall obtain an 
approved Quarry Knowledge and Environmental Clearance letter before 
granting license on patta land. 
 
XI Status Of Currently Existing Leases: 
As per the Karnataka Minor Mineral Concession (Amendment) Rules, 2016, 
the Tender Co. is allowed to mine and dispose of sand in the sand lease areas 
sanctioned through auction till the expiry of the said sand lease period. 
 
XII. Control Fee For Transport Of Sand From Outside The State: 
 Sand transport vehicles coming across the state border with sand transport 
permit from outside states, District Sand Committee/ Departmental Mineral 
Stock Centre. per metric ton of sand in the investigation stations fixed by 
the Government from time to time Pay the regulation charge to the 
government and obtain the appropriate permit Sand should be transported.  
 
XIII Action Against Unauthorised Sand Mining, Stocking And 
Transportation  
A. By the District Sand Committee on movement of sand transport vehicles 
"Sand Monitoring through "Vehicle Tracking System" software.  
AA.Online booking from District Sand Committee through Sand Sale 
Management & Monitoring through Monitoring System (SSMMS).  
 
E Establish a Mineral Protection Force under the Department of Mines and 
Geology to take action against unauthorized sand mining, stockpiling and 
transportation through the said task force;  
 
EE. As per Section 21 of the Mines and Minerals (Development and 
Control) Act, 1957 and Rule 3 and Rule 43(5) of the Mines and Minerals 
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(Development and Control) Act, 1957 action against unauthorized sand 
mining, transportation and stockpiling by District Sand Committee and 
Taluk - Sand Committee Member Departmental Officers for taking action 
accordingly. 
 
 XIV. Amendment and Order to Karnataka Minor Mineral Concession 
Rules in relation to Implementation of Sand Policy: The State Government 
shall have the power to make necessary amendments to the Karnataka, 
Minor Mineral Concession Rules and promulgate guidelines through the 
Government Order regarding the implementation of the said sand policy. 
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Government Order No. CI 344 MMS 2019, Bangalore, Date:05.05.2020 
 

ANNEXURE-II  
Guidelines issued for implementation of New Sand Policy-2020 
 
Keeping in view the geographical, geological and administrative 
background of the state, the new Sand Policy, 2020 will be implemented to 
ensure regular and affordable availability of sand for government and public 
construction works and to allow scientific sand mining without harming the 
environment.  
 
I,II and III the entire responsibility of removal and disposal of available sand 
in HR grade pits / creeks and lakes shall be given to the respective Gram 
Panchayats and available sand in IV, V and: VI grade stream rivers and dam 
| The Government Department / Corporation designated by notification 
from the Government shall have the entire responsibility of removing the 
sand obtained through desilting of reservoirs/ barrages and such backwaters, 
transporting it to the stock yard and selling it to the consumers. given to the 
Boards. 
 
New Sand Policy 2020 has been issued for successful implementation of 
sand mining, transportation inventory and disposal in the state, below saisd 
guidelines is passed 
 
Regarding permission for removal of sand in Class I, II and HI pit streams 
and lakes, Class IV, VI streams and dam reservoir barrages and backwaters: 
 
1) In each district also including officers of the following departments, A 
District Sand Committee should be formed and the details of the members 
of the said committee are as follows:  
1.Deputy Commissioner of the ( President).  
Members: 
2. Chief Executive Officer of Zilla Panchayat,  
3. Police Commissioner or District Superintendents of Police. 
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4.Executive Engineer of Public Works Department and Inland Water 
Transport Department. 
5.Executive Engineer of Water Resource Department. 
6.Regional Transport Officer 
7.The Officer In charge of Karnataka State Pollution Control Board.. 
8.The Assistant Commissioner of Revenue Sub Division. 
9.All Tahsiladars of the District  
10.Deputy Director or Senior Geologist of the Department of Mines and 
Geology.  
 
Note:- Committee Any person with knowledge as a member in relation to 
certain matters can be invited.  
 
2) In each taluk of each revenue division, a Taluk Sand Committee should 
be formed, consisting of the officers of the following departments: 
1.The Assistant commissioner of the respective revenue subdivision of the 
district.-Chairman. 
2.Executive Officer of the Taluk panchayat. 
3.Assistant Commissioner of Police/Deputy Superintendent of Police. 
4.The Assistant Executive Engineer of the Public Works Department and 
Inland Water Transport Department. 
5.Assistant Executive Engineer of Water Resource Department. 
6.Tahsildars-Member Secretary 
7.Motor Vehicle Inspector,Transport Department. 
8.Assistant Environmental officer, Karantaka State Pollution Control 
Board. 
9. Geologyst, Department of Mines And Geology. 
10.Panchayath Development officer or Pachayath  Secretary of the Gram 
Panchayath. 
 
Note - The Chairman of the Committee may invite any officer or any person 
having in- depth knowledge of the subject to be a member in respect of 
particular matters.  
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3) Powers and Duties of the District Sand Committee: 
 
I) Identification of deposits and proper disposal of sand at least two 
Ameeting should be organized at least once in two month 
  
II) Decisions on sanction of sand mining licenses shall be carried out as per 
the provisions of these rules. 
 
III) Report submitted by Joint Site Inspection Team through Taluk Sand 
Committee. to be obtained.  
 
IV) Review the recommendations submitted by the Taluk Sand Committee 
and accept them with necessary modifications. Then to the Gram 
Panchayats (I. II and III class stream/ stream) and to the Government 
Department or Government- affiliated Institutions/ Corporations designated 
by the Government through notification or to the Government Departments 
carrying out local works for class IV, V and VI class stream/ river blocks 
for sand removal. Allocate, issue notification, publish in state gazette. 
 
V) To inform the Government Departments / Government Owned 
Corporations / Boards who have received the letter from the District Sand 
Committee for sand mining to obtain and submit the mining plan and 
environmental clearance letter.  
 
VI) To constitute a three- member independent expert committee 
comprising ex- serviceman, retired officer from civil service and retired 
professor with educational background in environment/ mining field, the 
said committee shall estimate the extent of environmental damage caused 
by unauthorized sand mining - submit report to District Sand Committee, 
District Sand Committee of mining areas - To recover from the concerned 
the cost of taking action for improvement Take necessary action. 
 
VII) Before the implementation of the new sand policy, sand contractors 
who have contracted through auction may be directed to allocate 25% of the 
annual production amount of sand specified in the environmental clearance 
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letter in Savari sand lease area for government works and low cost housing 
projects at the sale price fixed by the District Sand Committee.  
 
VIII) Enquiry should be established to control sand R at necessary places 
and necessary steps should be taken to prevent illegal sand mining, stocking 
and transportation by the member departments of District Sand Committee 
and through Taluk Committee.  
 
IX) The details of sand mining in the sand mining areas in the district, the 
amount of sand transported within the district and outside the district, the 
route fixed for sand transportation and the amount given permission etc. 
should be shared with the neighboring district and mutual discussion with 
the District Collector of the neighboring district and coordination meetings 
of officials should be held at suitable places. 
 
 X) Permission should be given to concerned Departments/ Corporations/ 
Boards to set up sand stocking center in the place/ taluk/ district where there 
is shortage of sand and sell sand from the said stocking centre. 
 
 XI) Complying with the orders and guidelines issued by the Government 
from time to time,  
 
4) Powers and Duties of Taluk Sand Committee:  
I)To organize a meeting once a month to discuss the identification of sand 
reserves and disposal of sand by Gram Panchayats. 
 
II) Inspection of areas with sand deposits and identification of sand blocks 
for the purpose of sand removal by Gram Panchayats or Government 
Departments / Governmental Corporations / Boards.  
 
III) Estimate the amount of available sand in areas where sand deposits have 
been identified up to a maximum depth of three meters or up to ground water 
level, whichever is less, by a team of officers from Public Works 
Department, Water Resources Department, Forest Department and Mines 
and Geology Departments headed by Tehsildar and the boundaries of areas 
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with identified sand deposits will be determined by G.P. S. Marking with 
co- ordinates and making map. 
 
 IV)Accept with suitable modifications as may be necessary after reviewing 
the recommendations submitted by the Joint Site Inspection Team on the 
available sand deposits in the 1, II and III class pit streams and lakes. Then 
allocating sand reserves for sand removal to Gram Panchayats and 
submitting to District Sand Committee for notification.  
 
V) Submit the site inspection report submitted by the team of officials who 
conducted joint site inspection of the sand deposits available in IV, V, VI 
class streams and dams reservoir barrages and such backwater areas with 
clear recommendations to the District Sand Committee for notification.  
 
VI) To inspect and monitor that mining is carried out in all sand blocks in 
accordance with the provisions of these rules and the conditions laid down 
in the environmental clearance letter. 
 
 VII) Adequate implementation of the Sand Policy, 2020 to control illegal 
sand mining, transportation and stockpiling by member departments of 
Taluk Sand Committee and with the help of other law enforcement 
departments if necessary. 
 
VII) Necessary recommendation should be made to District Sand 
Committee for implementation of Sand Policy, 2020. 
 
 IX) To perform such duties as may be assigned from time to time by the 
District Sand Committee. 
 
5. Constitution of State Level High Authority Committee:  
I) About adequate sand mining going on across the state and district sand 
The following State Level High Authority to monitor the actions taken by 
the Committees and to issue necessary guidelines for implementation of 
Unauthorized Sand, Mining, Transportation, Inventory and Statutory 
Provisions and Rules. A committee has been formed. 
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1. Chief Secretaries to Govt- President  

Members: 
2. Director General of Police  
3. Principal Secretaries, Commerce and Members to Govt  Department 

of Industries (Mines & Minerals)  
4. Principal Secretaries to Govt., Environment and Department of 

Biology.  
5. Principal Secretaries to Govt.Forest Department. 
6. Principal Secretaries to Govt., Panchayat Raj and Rural Development 

Department  
7. Principal Secretaries to Govt., Water Resources Department. 
8. Member Secretaries, Karnataka State Pollution Control Board 
9. Managing Director, Karnataka State Mining Corporation (KSMCL) 

10. Managing Director, Hatti Gold Mine  
11. Commissioner, Transport Department.  
12. Director, Directorate of Groundwater 
13. Commissioner/Director, Department of Mines and Geology: Member 

Secretary 
 
II. The State Level High Authority Committee shall hold a meeting once in 
3 months, in the said meeting issue necessary guidelines for the 
implementation of sand disposal process, illegal mining, transportation, 
inventory and statutory provision and rules in the State.  
 
6) Sand available in I, II and III grade pits/ streams and lakes Disposal and 
control by Panchayat  
 
I) Joint site inspection and identification of available sand reserves in I,II 
and III grade village lakes under the leadership of Tehsildar, by a team of 
officials from Public Works Department, Water Resources Department, 
Forest Department and Mines and Geology Departments.  
 
II) Estimate the amount of sand in the identified sand deposit areas, mark 
the points with GPS co- ordinates and prepare a report with map.  
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III)The inspection report of the sand deposits identified by the joint site 
inspection team in the Gram Panchayat area with appropriate 
recommendation submit to the Taluk Sand Committee.  
 
IV) The Taluk Committee will send the said proposal to the District Sand 
with appropriate recommendation Submission for notification of sand 
deposit areas to the Committee.  
 
V) Deposit of sand to concerned Gram Panchayats by District Sand 
Committee Issuance of notification, allotment of lands.  
 
VI) Sand removed by Gram Panchayat in Grade I, II and III in pits and Lakes 
to be used for public construction, government construction works and 
community construction works. 
 
VII) The consumers of the villages under the Gram Panchayat under the 
taluk and the contractors of the Government local works shall pay the 
maximum selling price fixed by the Government to the Gram Panchayats in 
the area where there is a notified sand deposit, conveyance, obtain a permit, 
and use low- load capacity vehicles such as tractor, Bullock carts and other 
light vehicles should be loaded and transported with sand at their own 
expense.  
 
VIII) Before issuing Sand Transport Permit from the Gram Panchayat, 
obtain a map of the house or other works being carried out or a photograph 
of the work being carried out or any other document regarding the work 
being carried out and issue Sand Transport Permit. 
IX) Issuance of Sand Transport Permit to customers by printing on Special 
Security Permit Papers issued by Gama Panchayat, Department of Mines 
and Geology.  
 
X) Compulsory presence of staff appointed by the Gram Panchayat during 
sand removal in the said notified area,  
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XI) In the notified areas, sand extraction and transportation shall be carried 
out only between 6-00 AM to 6-00 PM, after 6 PM, sand extraction, filling 
and transportation shall be treated as unauthorized sand mining activity as 
per Karnataka Minor Mineral Concession Rules, 1994. 
 
XII)The removal and transportation of sand in the notified areas as per the 
permit requirements and issuance of permit by the Gram Panchayat should 
be done under the supervision of the Taluk Daughter Committee. 
 
 XIII). In the notified sand deposit areas, permission shall be granted to the 
Gram Panchayats in the notified sand storage areas, for a maximum period 
of one year or until the sand storage is completed, whichever is earlier. 
 
XIV) If unauthorized sand and traffic is found within the panchayat, the 
Taluk Sand Committee shall take action as per rules.  
 
7)For mining available sand in Class IV, V and VI streams/ rivers and 
removal and control of sand in dams/ reservoirs/ barrages and backwater 
areas of dams: 
 
I) Joint identification of sand deposits available in Class IV, V and VI 
streams and dams/ reservoirs/ barrages and backwaters of dams by the 
member departments of the District Sand Committee such as Mines and 
Geology Department, Water Resources Department and Revenue 
Department officials and if the sand deposits are under forest cover, 
concerned Jointly with Forest Department officials, estimate the amount of 
sand accumulated in the said area, then mark the boundaries of the said areas 
with latitude- longitude, prepare a map, submit a report with appropriate 
recommendation for notification to the District Sand Committee,  
 
II) The report submitted by the Joint Site Inspection Team shall be reviewed 
by the District Sand Committee and with necessary modifications. The 
District Sand  committee shall issue a Notification for the Government 
notified Department / Government Owned Corporation for carrying out 
sand mining in the sand blocks. 
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 7A) Mandating Sand Mining in Class IV, V and VI Streams/ Rivers About: 
II) Government Department / Government Owned Corporation prescribed 
by notification from Govt Sand in notified blocks of streams/ rivers of class 
IV, V and VI to the Board a Letter of Intent (LOI) should be issued by the 
District Sand Committee to carry out mining. 
 
II) Govt Department / Govt Owned Corporation having received letter of 
intent from District Sand Committee Boards prepare quarry plan for sand 
mining and submit it to the Deputy Director / Senior Geologist of the 
concerned district, after approval obtaining Environmental Clearance Letter 
(EC) from the State Environmental Impact Assessment Authority (SEIAA) 
and submit it to the concerned District Deputy Director/ Senior Geologist. 
 
Ill) Deputy Director of the District / Senior Geologist of the concerned 
Government Department / Government Owned Corporation / Boards for 
which Environmental Clearance Letter has been submitted to issue 
instructions for commencement of sand mining. 
 
 IV) Government Departments / Government Owned Corporations / Boards 
shall be permitted to carry out sand mining for a period of one year or until 
the sand reserve is exhausted, whichever is earlier. 
 
V) Sand stocked in sand deposits available in Class IV, V and VI stream 
rivers under Karnataka Minor Mineral Concession Rules, 1994, 
Environment Protection Act, 1996,  Government of India Environmental 
Shock Assessment Notification issued by Ministry of Environment, Forest 
and Climate Change (MoEF), 2006, (EIA Notification-2006) and 
Accordingly, applicable Grant of permission subject to all prevailing rules. 
 
7B) Regarding giving orders for removal of sand in dam reservoirs/ 
barrages and back water areas of the dam: 
 
I) To remove sand available in silt in Anakatte Reservoir barrages and 
backwater river basin areas of the dam after notification by the District Sand 
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Committee and notification by the Government  a work order shall be issued 
to the Department/ Government Owned Corporation/ Board  for removal of 
sand in the notified areas by the District Sand Committee for a period of five 
year or till the amount of sand is exhausted or whichever is earlier. 
 
II) Permitted Government Department / Government Owned Corporation / 
Boards to operate in accordance with the Sustainable Sand Mining 
Guidelines, 2016 issued by the Ministry of Environment, Forest and Climate 
Change (MoEF), Government of India.  
 
III) Selection of contractors as per rules for removal of sand from the 
notified sand deposit area to the Government Department/ Government 
Owned Corporation/ Boards, transport to specified stockyard and loading 
from stock yard to vehicles.  
 
IV) Sand taken from Class IV, IV and VI streams, sluices/ reservoir sluices 
and backwater areas of dams should be supplied across the state.  
 
V) Taking online bookings from customers through "Sand Mitra" mobile 
app, Sand should be supplied. 
 
VI) Mineral consignment permit issued for transportation of sand with 
monitoring of sand being transported in accordance with quantity. Making 
sure.  
 
VII) District Sand Committee shall take appropriate action as per rules if 
unauthorized transportation of sand is found. 
 
 VIII) Government Department / Government Owned Corporation - Boards 
prescribed by notification from the Government, in Class IV, V and VI 
Streams, Dam/ Reservoir | The sand obtained by desilting in the barrages 
and backwater areas of the dam should be stored in the stock yard and sold 
from the stock yard for public / government works within the maximum 
selling price limit set by the government as per the price of sand fixed by 
the District Sand Committee. 
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IX) The Government Department/ Government Owned Corporation/ Boards 
carrying out sand removal in IV, V and VI class streams and dams/ 
reservoirs/ barrages and backwater areas of the dam shall monitor the sand 
removal process as per rules and monitor the transportation of such sand. In 
doing so, there should be no misuse. 
 
X) Quantity of sand removed from sand mining and silting by Government 
Departments / Government Owned Corporations / Boards carrying out 
removal of sand from IV, V and VI class streams and dams/ reservoirs/ 
barrages and backwater areas of dams, quantity of sand distributed to 
consumers, residual Including details of quantity of sand and royalty 
collected from sale of sand and all other applicable charges information to 
be submitted to Member Secretary, District Sand Committee every month. 
 
8) Government department/ corporation/ institutions carrying out major 
works for mining sand required for works in Class IV, V and VI streams and 
removal of sand in dams/ reservoirs/ barrages and backwater areas of dams: 
I) Departmental Corporations carrying out major works shall carry out sand 
mining/ sand extraction required for works in Class IV, V and VI streams 
and dams/ reservoirs/ barrages and backwater river basins of dams.  
 
II) Identification and notification of sand deposits for government works as 
per guidelines vide 7(I) & 7(II) and for sand mining and disposal  as per 
guidelines vide 7A(I), (II), (III), (IV) & 7(V), 7B(I),(II)(III) apply. 
 
III)  Deputy Director/ Senior Geologist  shall issue work order to the District 
Sand Committee notified Government Departments/ Government 
Corporations/ Boards to carry out sand mining in Class IV, V and VI streams 
and dams/ reservoirs/ barrages and backwater areas of dams till the 
completion of relevant works  
 
IV) Government Department / Government Owned Corporation / Boards,  
having received the work order to mine in Class IV, V and V streams/ rivers, 
dams/ reservoir barrages and backwater areas of dams shall pay royalty and 
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applicable fee and other applicable charges for transportation of sand to 
department of Mines and Geology and obtain mineral dispatch permit and 
transport to the location.  
 
V)Through Integrated Lease Management System of Department of Mines 
and Geology sand transportation permits should be issued to sand 
transportation vehicles at the sand stock premises.  
 
VI) Mandated Government Departments / Government Owned 
Corporations / Boards to monitor the desilting process in dams/ reservoirs/ 
barrages in IV, V and VI class streams/ rivers and backwater river basins of 
dams and ensure that the sand obtained through desilting is not misused 
during transportation. 
 
 VII) Govt Departments / Govt Owned Corporation Boards carrying out silt 
removal in Class IV, V and VI stream/ rivers and dam/ reservoir barrages 
and backwater river basins of dams, the quantity of sand removed from silt, 
quantity of sand used, quantity of residual sand and To submit the 
information including details of royalties paid to the government and other 
applicable charges to the Member Secretary, District Sand Committee every 
month.  
 
9) Status of Sand Mining Lease Areas sanctioned through Tender Cum. 
auction before implementation of New Sand Policy-2020 – 
 
 The duration of the sand mining leases sanctioned through Tender Cum 
auction before the implementation of the New Sand Policy, 2020, is the 
duration till the expiry of the lease period. 
 
10) Regarding Sand Sale Rate Fixation and Revision :- Sand Inventory: The 
sale rate shall be fixed by the District Sand Committee within the limit of 
the maximum sale rate fixed by the Government to the customers from the 
premises and no higher rate shall be charged from the customers for any 
reason.  
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11) Control fee on sand transport vehicles coming into the state from outside 
states About collection:* A control fee of Rs.100/- per metric tonne of sand 
shall be collected and paid to the Government from the sand transport 
vehicles coming into the Karnataka State with sand transport permit from 
outside states, for controlling the movement of such vehicles, for this 
purpose, investigation station, construction and Conduct inspection by 
Mineral Patrol and collect control fee.  
 
12) Registration of sand transport vehicles / lorries :- Owners of vehicles 
intending to transport sand can upload the registration of vehicles in Sand 
Mitra mobile app software, certificate of vehicle registration certificate GPS 
and other documents specified by District Sand Committee through online, 
registration of sand transport vehicles. To be done. 
 
13) Prohibition of sand collection :- Any person other than the Government 
Owned Corporation / Board or Sand Mining Leaseholder / Licensee 
prescribed by notification from the Government Department for Sand 
Mining / Sand Quarrying by Village Panchayats and Government 
Department | Firms cannot stockpile sand with the intention of selling it.  
 
14) Sand transportation:-  
 
I) Under Rule 42 of the Karnataka Minor- Mineral Concession Rules, 1994, 
Government Department / Government Owned Corporation prescribed by 
notification from the Government concerned Gram Panchayats should 
transport the sand with a computerised mineral dispatch permits  
 
II) Sand Dredging Vehicles: Transporting minerals with GPS Travel should 
be on the route specified in the permit.  
 
15) Penalty: 
I) In case of unauthorized sand mining, transportation of sand, charging 
more than the rate fixed by the Government, transportation of sand without 
equipment, sand mining using prohibited machinery, the competent officer 
authorized under Rule 54 of Karnataka Minor Mineral Concession Rules, 
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1994, Karnataka Minor Mineral Concession Rules, 1991 rule 43 and under 
rule 44.  
 
II) Transport of Sand: If the vehicles are found to be transporting sand in 
excess of the quantity specified in the mineral transport permit, a fine of 
Rs.3000/- shall be levied for each metric ton of excess sand quantity.  
 
III) Sand cannot be transported by vehicles not equipped with GPS 
equipment from the sand stocking centre. If found transporting sand without 
installing GPS, the said sand transportation shall be considered as 
unauthorized and a fine of Rs.10,000/- per vehicle shall be imposed, but the 
said provisions, village/ creek of I, II and III level under Gram Panchayat | 
Not applicable to light vehicles transporting sand from lakes.  
 
IV) If it is confirmed that sand has been transported multiple times while 
obtaining a single sand transportation permit, the said sand transportation 
shall be treated as unauthorized and action shall be taken in accordance with 
Rule 43 for each trip of sand transportation. 
 
16) Procedure for disposal of unauthorized sand stockpile:  
If unauthorized sand stockpiling is found, the district or taluk. Any member 
of the Sand Committee shall hand over the sand seized by the Mahajaru to 
the Public Works Department and the said sand shall be disposed of by the 
Public Works Department, for Central or State Government scheme or low 
cost housing projects, at the sale rate decided by the District Sand 
Committee with the Computerized Mineral dispatch Permit of the Mines 
and Geology Department of the concerned district.  
 
17) Appeal and Revision: Any person aggrieved by the order of the District 
Sand Committee in respect of the backwater area of I, II, III, IV, V & VI 
Grades pits/rivers and Anecattu/ Reservoir and Dam Reservoir shall submit 
a revision application to the Director, Mines and Geology Department for 
revision of such order within 30 days of the receipt of the order.  
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18) Dispute resolution: If any problem arises during the implementation of 
the New Sand Policy, 2020, the State Government will have the power to 
make necessary appropriations to overcome the said problem 
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GOVERNMENT OF KARNATAKA

No: CI 344 MMN 2OL9 (Part-7) Karnataka Government Secretariat,
Vikasa Soudha,

I3engaluru, dated O1.12.2021.
NOTIFICATION

In exercise of the powers conferred by section 15 of the Mines and Minerals
(Regulation and Development) Act, 1957 (Central Act 67 of 19571, the Government
of Karnataka hereby makcs the following rules further to amend the Karnataka
Minor Mineral Concession Rules, 1994, namely:-

RULES
l.Title and, commencement.- (1) These rules may be called the Karnataka

Minor Minera-l Concession (Amendment) Rules, 2021

(2) It shall come into force with effect from 5th day of May 2O2O

2- Amendment of chapter IV-B.- In the Karnataka Minor Minera-l

Concession Rules, 1994 (hereinafter referred to as the said rules) in chapter IV-B

for rules 3lR to 31-Zl1^A and ent-ries relal.ing thereto, the following shall be

substituted, namely:-

*3 1-R. Perrnission for quarrying and transportation of ordinary sand in
I, II, III, IV, V and VI order stream and de-siltation of darns, reservoirs,
barrages and tanks.- (l ) Thcre shall be consLituted for t:ach district a sand

monitoring committee (hcrr:in:rftr:r rcfcrr<:d as the District- sand committee)

consisting of thc following tramely:-
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Chairman
Member2 chayatofficer PanZlllatheofveti1eCh Exef CUThe
Member

J The Pclice Commissioner the Superintendent of

Police in-charge of the respeclive
and

city or district
Member4 The Executive Engineer

Department

the Public worksof

Member
5 The Bxecutive Ilngineer

Resources DePartment
of thr: Major Water

Member6 Executive Engineer
Department

the Minor Irrigationof

MemberstForeervaons of rial)torDeThe C (Territotypu
Member8 The Regional TransPort Officer
Member9 The Officer in charge

Pollution Control Board
of the Karnataka State

MemberThe Assistant Commissioner the ftevenue sub-of

division
10

Member11 Tahasildar of the respective taiuk
Member
Secretary

t2 The DeputY Director or Senior Geologist,

t of Mines and GeologrDepartmen

I The Deputy Commissioner of the district

Note: The Chairman of the Committee may tnvitee any officer or any ot-her

knowledgeable person on the subject to be a member, clepending on the specific

issue.
Enplanation:- For the purpose <-rf this Note, the invitce member shall be a

retired Government official or teacher or ex-serviceman or ex-judiciary member'

(2) There shall be a Taluk Sand Monitoring committee, (hereinafter referred

as Taluk Committee) consist'ing of the following members, namelY:-

The Range Forest Officer of the concerned taluk or

Range
The Motor vehicic [nspector of the con

ChairmanI The Assistant Commissroner
revenue sub-division of the District

the respectiveof

Member2 The Executive ofltcer of the taluk panchayat
Member3 The Deputy SuPerintendent

jurisdiction over the taluk
of lrolice having

MemberThe Assistant Executive Engineer
Works f)epartment

of the Public4

MemberThe Assistant Executive llngineer
Water Resources DePartment

Majorof the5

Member6 The Assistant llxecutive Engineer
Irrigation I)epartment

of the Minor

Member7

8

of Transport [)cpartmcnt
cerned taluk Member
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9 Member

10 Concerned Geologist, Department of Mines and
Geology
Concerned Revenue
Department

Inspector of Revenue

Member

i1 Member

t2 Concerned Panchayat Development Officer or
Secretary of the concerned sand bearing Gram
panchayat

Member

13 Tahasildar of the respective taluk Member
Secretary

Note: The Chairman of the committee may invite any officer or any other
knowledgeable person on the subject to be a member, depending on the specific
issue.

(3) Powers and functions of the District sand committee.- The District sand
committee shall exercise t-he following powers and perform the following functions,
namely:-

The District sand committee,-
(i) shall meet at least once in two months;
(ii) shall take decision to grant lease or working permission for sand

quarrying or removal or de-siltation, in accordance with thc provisions
of these rules;

(iii) to cause joint inspection of sand bearing areas of dam, reservoir or
barrage and obtain joint inspection report done through the officers of
the District sand committee and the Taluk sand committee, as the
case may be;

(i") after considering the recommendations of the Taluk sand committee or
joint committee constituted by the District sand committee, shall,
either after accepl,ing or with such modification as necessary, notify in
the official Gazette, the specific sand blocks or sand bearing areas for
grant of quarrying lease or working permission for sand quarrying or
removal or de-silt-ation and reserving to Gram panchayat or the State

Government or body Corporation owned or controlled by the State

Governmcnt or the Central Government;

(v) may reserve any sand block or dam or reservoir or barrage for the

purpose of the Central Government. or tlre State Government

Dcvelopment works and grant, lease to the conl,ractor in the rnanner

spccifieci in thc:se rules or to Lhe authorised assignee of the Ct:ntral

Governrnenl. or the State Government. department;
(vil require the lease holcler or permission holder to obtain quarry plan

and Flnvironm<:ntal clearance cerl-ificate, as the case may be;

Concerned Official of the Karnataka State Pollution
Control Board
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(vii) shall constitut.e in<lepenclent committee of the experts to assess the

environmental or ecoiogicai damage caused due to illegal mining and

recommend recovery of environmental compensation frorn the miner's

concern;
(viii) shall take necessary steps to regulate illegal sand extraction, storage

and transportation through its members, Taluk committee and

through other law enforcement agencies;

(ix) shall follow the orders and guidelines issued by the State Government

from time to time;
(x) shall establish check posts wherever necessary to regulate

transportation of sand. and make suitable errangements for patrolling

to monitor illegal transportation inclu<ling river patroi, wherever

necessary;
(xi) shall compile the information of the permitted and legally mined-out

minerals and other details of the district and share such information

and intelligence with the adjoining districts (inter or intra district) for

reconciliation. The information shall include the area of operation,

permissible quantity, mined-out minerals (production), the permitted

route etc., and other observations, especially where the quarry lease

bounclary is congruent with the district boundar5r. A co-ordination
meeting shall be held on quarterly basis, alternatively in the district
headquarters or any other site in the district, decided mutually by the

District Magistrates.
(xii) The annual audit for each river bed mining lease sha-ll be carried out

and the audit report shall be uploaded on the website of the district
administration. The audit shall be carried out by an independent team

of three members nominated by the Deputy Commissioner comprising
of Ex-serviceman, Ex-Government officials of repute, professor or
person having experience in mining or environment; and

(xiii) issue directions to officers of the Government or Zllla panchayat or

local authorities, constituted under the Karnataka Municipalities Act,

1964 (Karnataka Act 22 of 19641 or the Karnataka Municipal
Corporations Act, 1976 (Karnataka Act 14 of 19771 or the Karnataka
Gram Swaraj and [)anchayat Raj Act, 1993 (Karnataka Act 14 of i993)
to assist in any or all works, for the implementation of these rules"

(4) Powers and functions of the Taluk sand committee.- The Taluk sand

committee shall exercise the following powers and perform the following functions,
namely:-

The Taluk Sand Committee,-
(i) shall meet once in a month at a place o[ convenience;
(ii) sha1l conduct site inspection and identify sand dep<lsit for the purpose of

extraction of san<l by concc:rne<l Gram panchayat or by the Central
Government or the Star.tc Gorrernmr:nt or a Body Corporation owned or
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controlled by the Central Government or lhc State Govcrnment or sand
blocks disposed through tender cum auction in coastal districts as per
rule 31-ZB.

(iii) shall estimate approximate quarriable or removal of sand available in
' each I, II and Ill-order streams and tanks with the concerned Panchayat

Development Officer or Secretar5r, Tahasildar, Assistant Engineer of the
Minor Irrigation Department and Geologist of the Department of Mines
and Geolory and in case of IV, V and higher order of streams, with
assistance of the officer of Revenue Department, Pubiic Works
Department, Water Resources'Department and Mines and Geologr
Departrnent. The blocks or area shall be identi{ied for sand quarrying or
extraction by incorporating the Geo-co-ordinates in the sketch;

(iv) shall submit joint inspection report and documents with clear
recommendations to the District sand committee for the purpose of
notification of sand blocks or area;

(v) shall supervise and monitor all sand quarrying blocks in accordance
with the provision of these rules and also in consonance with the
environmental clearance conditions;

("i) shall enforce laws and regulate illegal sand extraction, storage and
transportation with the assistance of members and its subordinate
officers authorised by the District sand committee and through other law
enforcing agencies;

(vii) may recommend any other matter to the l)istrict sand committee for
implementation of these rules; and

(viii) shall carry out such other functions assigned by the District sand
committee, from time to time.

(5) Prohibition of use of machinery or equipment in sand quarrying'-
Mechanized boats and dredgers in river sand quarrying is prohibited:

Provided that, use of backhoe equipment like JCB and screening in river bed

sand quarrying shall be permitted in accordance with the guidelines issued by the

Ministry of Environlnent, Forest and Climate Changes, from time to time.
(6) Disposal of seizecl sand.- If sand found stored illegally, it shall be seized

and conliscated by any member of tl.e l)istrict or Taluk sand committee through
mahajar and be han<led over to the Public Works Deparrtment or any other
department, as decidcd by the District sand cornrnittee, who in turn dispose the

same to the Central or the State Government works or to low income housing
scheme or MGNAREGA work, at the rate as fixed by the District sand committee

with Computerized Mineral Dispatch Permit issued by the Department of Mines

and Geologr of the Concerned district.

(7) Restricl,ions on sand quarrying.-
(i) no sand quanying shall tlc allowed within a radius of five hundred

met<:rs lrgrn wt:lls mr:anl. for wal.er supply to the villages and tor'vns;
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(ii) In-stream sand extraction shall be prohibited;
(iii) sand shall not be extractecl up to a distance of one kilometer from rnajor

bri6ges an<l highways on both sides or five tirnes (5X) of the span (x) of a

bridge and ten times (10X) the span of such bridge on down-stream

side, subject to a minimum of two hundred and fifty meters on up-

stream side and five hundred meters on the down-stream side;

(iv) sand may be extracted lrom the down-stream of the sand bar at river

bends and retaining the up-stream one to two-third of the bar and

riparian vegetation may be accepted as a method to promote channel

stability; and
(v) quarrying depth shall be restricted to three meters and distance from

the bank shall be one fourth of the river width and shall not be less

than 7.5 meters.

(8) preparation of District Survey Report.-District Survey Report for sand

mining shall be prepared before the grant of quarrying lease or working permission

by Deputy Director or Senior Geologist of respective district of the Department of

Mines and geologr as per sustainable Sand Mining Management Guidelines, 2016

and Enforcement and Monitoring Guidelines for Sand Mining, 2020 issued by the

Ministry of Environment, Forest ancl climate change (MoEF&CC) from time to

time.
(9) Replenishment study.- The replenishment study shall be conducted by

lease holder or working permission holder at regular interval as per procedure

tlescribed in sustainable Sand Mining Management Guidelines, 2016 and

Enforcement and Monitoring Guidelines for Sand Mining, 2020 issued by the

Ministry of Environment, Forest and Climate Change (MoEF&CC) from time to
time.

(10) prohibition of stocking of sand.- No person or entity shall store or cause

to store the sand for sale, except the holder of a lease or license or a Government

department or Corporation owned by the Central Government or the State

Government or Gram panchaYat.
(11) Transportation of sand.- (i) Notified Gover4ment departments or

Corporations or Boards or the concerned Gram panchayat or lease or licence

holders shall transport the sand with Computerised Mineral Dispatch Permit in
accordance with the provisions of r.ule 42.

(ii) all sand transporting vehicles (except for the vehicle with carrying
capacity of less than three metric tonnes) shall install Global Positioning System

and shall transport only in the approved route as indicated in the Mineral

Dispatch Permit. The Government may, by special order require that the sald
transport vehicles be registered with the concerned District sand committee for

monitoring purpose.
(I2) The District sand committee and the Taluk sand committee shall

regulate, monitor ancl take lcgal action against any contravention of these rules-

All the members r-rf the District ancl the Tzrluk sand committees and subordinate
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officers of the member departments, as authorized by the District sand committee
shail exercise the powerunder sub-section (1) and (1-A) of section 4 and section 21

and section22 of the Mines and Minerals (Regulation and Development) Act, 1957
and sub-rule (5) of rule 43 and sub-rule {1) of rule 43-A.

(13) Allocation of the royalty collected.- Twenty five percent of the royalty
collected from the saie of sand shall be provided to the concerned Gram
panchayat and twenly five percent of royalty shall be provided equally to remaining
grarn panchayats of concerned taluk through an appropriate budget provision.

Provided that, it shall not be applicable for sand hreing sold by Grama
Panchayaths.

(14) Contribution to the District Mineral Iroundation Trust.- Payment to the
District Mineral Poundation by the holder of lease or any concessionary of sand
shall be ten percent of the royalty and the District Mineral Foundation Trust Fund
amount shall be credited in the manner specified by the State Government.

(15) Expenditure of Administrative cost amount earmarked in
District Mineral Fou.ndation Trust fund.- The District Mineral Foundation Trust
fund shall Lre used for the following, nameLy:-

(i) expenses towards regulatory efforts of all major and minor minerals,
use of man power and machineries for the purpose of logistics and any

unforeseen expenses incurred thereof;
(ii) expenses to undertake the implementation of rehabilitation and

reclamation and environmental safeguard measures in the sand
quarries; and

(iii) any other expenses that the State Government may by order specify.

(16) Selling price of sand and its revision.- The sand shall be disposed to the
end consumer from the specified stockyards or sand bearing areas at a sale price

as may be fixed by the State Government, from time to time.
(17) Incidental charges.- Notified Governrnent departments or Corporations

or Boards may, with the prior approva-l of the State Government may coilect
incidentai charges additionally towards rnaintenance of village link roads and other
services charges.

(18) Sand procured from other states.- If sand has to be transported from

other States, the transporter shall pay rupees one hundred per metric ton to the

State Government towards regulating fee.

(i9) Remittance of sale proceecls of the sand.- The sale proceeds of the sand

shall be remitted to the consolidated fund of the State Government-.
(2O) Appeals ancl revisions.- (i) In casr: of I, II and Ill-order streams,-

(a) any person aggrievecl by an order pass<:rl by the authority at. Gram

panchayat levci may prefer an appeal trefore the Assistant
Commissionr:r of the conc<:rnecl sub-division, within fifleen days from

the date of r<:ccipt of suclr order; and
(b) any p(:rson aggrievcd by an ordcr passcd by f,hc Assist-an{-

Commissionr:r of ttrc concerncd sub-divisictn may prcfer a rt:r'ision
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before the Depuly Commissioner of the concerned District within

thirty days from the date of receipt of such order'

(ii) In case of IV, V and higher order streams of river, any person aggrieved

by an order passed by the chairman, District sand committee may prefer a

revision to the State Government, within thirty days from the date of receipt of

such order.
31-S. Constitution of State Level Committee {SLC).- (1) The State level

committee shalt be constituted consisting of the following officers, namelY;-

1 The Chief Secretary, Government of Karnataka. Chairman

2 The Director General and Inspector General of

police, Karnataka.

Member

-J The Additional Chief Secretary or Principal
Secretary or Secretary, Commerce and Industries

Department

MemLrer

4 The Additional Chief SecretarY or

Secretary or Secretar5l, Department
Development and PanchaYat Raj.

Principal
of l?ural

Member

5 The Additional
Secretary or
Department

Chief Secretarlr or PrinciPal
Secretarlr, Water l?.esources

Member

6 The Additional
Secretar5l or
Department

Chief Secretary or
Secretar5z, Minor

Principal
Irrigation

Member

7 Principal SecretarY or Secretary
Environment and Ecolory Department

Forest, Member

8 The Commissioner, Transport Department Member

9 Member-Secretary, Karnataka
Control Board

State Pollution Member

10 The Managing Director Hutti Gold Mines limi ted,
Member

i1 The Managing Director, Karnataka State Mineral
Corporation limited

Member

L2. The Director, Directorate of Grouncl water Member

13 The Commissioner or Director, Department of
Mines artd Geology

Member
Secretary

(2) The State level Committee shall meet periodically at least twice in a year

to take up review of the performance of sand extraction, review of action taken on

illegal sand mining, storage, transportation and statutory provisions and issue

necessary guidelines for proper implementation of these rules'
g1-T. Regulation and extraction of available sand in I, II and III -order

streams and tanks for local consurnption.- (1) At Gram panchayat levei, the

concerned Panchayat Development officer or Secretary, Tahsildar, Assistant
Engineer of the Minor lrrigation l)epartment and Geologist of Department of Mines

66



adgt I Yd dar.r-iii olri.J3. $li-Dd, oL, Bioa)d, 9o9o 9.OOa

and Geologr shall identify, quantify and fix the boundaries of sand deposit areas
along with Geo-co-ordinates of I, II and III - order streams and tanks.

12) The Member Secretary, Taluk Sand Committee shail submit joint
inspection report to the District sand committee through the Taluk sand
committee with clear recommendation for the purpose of notification and reserve
the area for extraction of sand in the concerned Grarn panchayat.

(3) After considering the recommendations of tlie Taluk sand committee,
the District sand committee shall, either after accepting or accepting with such
modification as necessary, notify in the official Gaz-ette to reserve respective sand
bearing areas to the concerned Gram panchayat.

14) After receipt of the notification from the District sand committee, the
Chairman of the Taluk sand committee shall issue necessary permission to Gram
panchayat for removal of sand from the notified sand bearing area.

(5) The excavation of sand shall be done manually and no mechanical
means be allowed for excaval.ion. The sand sourced from the streams of I, II and
Ill-order and tanks shall be disposed by the concerned Gram panchayat, as per
guidelines issued by the Government from time to time.

(6) The period of extraction of sand shall be for one year from the date of
order or exhaustion of permitted quantit5r, whichever is earlier.

(7) Sand excavation in I, II and lll-order streams and tanks shall be utilised
within the Gram panchayats of concerned taluk for local domestic needs,

community works and Government sponsored low income Flousing schemes.

(8) The taluk sha,ll be treated as a unit for free movement of sand within
the jurisdiction.

(9) An allottee (the end user) may cause to collect sand from the ailotted

Blocks from the streams of I, II and lll-order strearns and tanks for local needs to

end. user but not for seconcl sale and shall be transported through low iaden

capacity vehicle not exceeding 3 tons or carrier like tractor, bullock cart etc., and

the concerned Gram panchayat shall issue a transport permit on payment o[ sale

price as lixed by the State Governrnent, from time to time.

(10) The Taluk sancl <:ommittee shall cnsure anci monitor that the sand

extraction and transportation arc being done in accordance with law' If t'he

commitl-ee finds any illegal cxtraction and transport.ation of sand, it shail take

action against the offenders as per law.

(ll) Sand extracterj lrorn thc notified area shail be transportcd during day

time only i.e., 6 A.M. to 6 P.M. Any sand cxtraction, loading and transllortal ion in
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night shall be lreatecl as illegal anti stringent action shall be t.aken against such

persons through concerned officer under the provisions of these ruies.

3l-U. Regulation of sand extraction in fV, V and higher order streams.-

(1) The District sand committee shall cause joint inspection through the officers of

departments of the Revenue, Forest, Irrigation, Public works and Mines and

Geolory and identify, quantity and fix the boundaries of sand deposits along with

Geo-co-ordinates in river streams of IV, V and VI orders'

(2) The joint inspection team shall submit joint inspection report with

clear recommendations to the District sand Committee for the purpose

of reserving the area for extraction of sand through the Government

department or corporation or I3oard belonging to Government or sand

blocks disposed through tencler cum auction in coastal districts as per

rule -31-ZB.

(3) After considering the recommendations of the joint inspection team,

the District sand committee either after accepting or accepting with

such modification as necessary, shall notify in the official Gazette to

reserve respective sand blocks to the Government department or

Government Corporation or I3oard, which have been noti{ied for the

Government for sale of sand or for the purpose of the central

Government or the State Government development work or reserving

sand blocks for the purpose of tender cum auction in coastal districts

as Per rule -31-ZB.

(a) The District sand committee shall issue letter of intent to the

concerned Government department or Government owned Corporation

or Board or for the purpose of the Centrai Government or the State

Government development work in the manner provided in sub rule

(13).

(5)The District sand committee shall require the Government department

or Government owned Corporation or Board or from successful bidder

as per rule 3l-ZB, to obtain quarry plan and Environmental clearance

certificate, as the case maY be.

(6) After receipt of the approved quarry plan and Environmental clearance

from the concerned Governmcnt department or Corporation or Board,

or from the successful bidder as per rule 3l-ZB, the Deputy Director

or the Senior Geologisi shall issur: work order or grant a lease.

(7) Sancl exl.raction in IV, V and higher order streams shall be permitted

subject to the provisions of thcse rules, the Flnvironmental Protection

Act, L996 (Central Act. 1i ol 19961, the llnvironment Impact
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Assessment (FllA) Notification, 2006 issued by the Ministry of
Environment, Forest and Climate Change and the rules made there
under and all other applicable rules and regulalions in vogue.

(8)The District sand committee shall ensure and monitor that the sand
extraction and transportation are being done in accordance with law.

If the committee finds any illegal movement of sand, it shall take
action against the offenders as per law.

(9) Sand quarrying activity shall take place only in accordance with terms
and conditions of the environmenl.al clearance and the methods
approved in the quarry plan.

(1O) The permission holder or lease holder shall store the sand
beyond fifty meters but within one kilometre or such distance from the
river bank, as decided by the District sand committee, depending on

the geographical conditions.

(11) The permission holder shall install the office, computer facility,
electricity supply, closed-circuit-camera, weigh bridge and security at
the dump yard or stock yard of sand.

(l2l The permission holder shall maintain an inward and dispatch
register and stock r'egister in the stock yard office and allow for
inspection by the official of the District and Taluk sand committee and

such other officer authorised in this regard by the State Government.

(13) The permission holder shall be adopted for booking of sand from
the end user general public along with details of sand required as per
sanction plan in online app called "Maralu Mitra" without giving room
for sand btocking by middlemen. However, no such plans or
documents are required by the end user if the requirement of sand is
for repairs, renovations amd refurbishment works. In this system,

booking of sand by public is through online and the Mineral Dispatch
permits are generatr:d at the loading point itself.

(14) A transparent way of selling the sand monitor through [he

system called "Sand Sales Management and Monitoring System

(SSMMS)", shall bc used.

(15) Thc sand cxl.racted from IV, V and Vl-order streams or rivcrs

shall be l.ranspor{.cd anywhere in the Sta.te.
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(16) The permission holder shall not charge for sale of sand, at a rate

exceeding the sale price as fixecl by the State Government, from time

to tirrre.

(l7l The period of extraction shall be five years or exhaustion of

permittecl quantity, whichever is earlier'

(18) If the permit holder is found to violate any of the conditions or

rules or statues, the District sand committee or such other officer

authorised in this regard by the state Government shall issue a notice

for rectification and if the permit holcler is found to continue with the

violation, the lease or permission shall be terminated and action shail

be taken to prosecute the responsiLrle persons'

31-V. Regulation of sand extraction from de-siltation of dams or

reservoirs or barrages.- (1) De-siltation of dams, reservoirs and barrages shall

only be done through the Government department or Government owned

Corporation or Board.

(2) The District sand committee shall conduct inspection jointly through the

officers comprising the Deputy Director or Senior Geologist concerned, the

Executive Engineer, water Resources Department, Range Forest officer of Forest

Department and the Tahsildar and rlemark the area to be de-silted with Geo-co-

orclinates and sha-ll quantify thc sand likely to be sourced by de-silting process'

(3) The joint inspection team shall submit inspection report with clear

recommendations to the District sand. committee for the purpose of reserving the

area for extraction of sand through the Government department or Corporation or

Board, which have been notified by the State Government for sale of sand or for

the purpose of the Central Government or the State Government Development

work.

(4) After the approval of the District sand committee, the concerned

department or Government owned Corporation or Board authorised shall take up

de-siltation activities in dams, reservoirs, berrrages and large tanks.

(5) During de-siltation, the concerned Government department or

Government owned Corporation or Boarcl shali pay rate as specified by the State

Government, from time to time in advance and obtain Mineral Dispatch Permit for

transportation of de-silted sand to stockyard.

(6) The Permission holcler shzrll establish the office, computer facility,

electricity supply, closed-circuit camera, weigh bridge and security at the dump

yard or stock yard of sand.
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(7) The Permission holder shall maintain an inward and dispatch register
and stock register in the st-ock yard office and allow for inspection by the official of
the District and Tatuk sand committee and such other oflicer authorised in this
regard by the State Government.

(8) The Permission holder shall be adopted and obtain booking of sand from
the end user general public through arr app called as "Mara-lu Mitra" In the
manner specified in rule 31U (13):

Provided that, this provision shall not be applicable for the Central or the
State Government agencies having the sand blocks for their own use.

(9) The work executing Government department or Government owned
Corporation or Board sha-Il put in place a suitable administrative mechanism,
under these rules, at the field level to efficiently supervise the de-siltation process,
monitoring of dispatched szmd and also to prevent any misuse of sand sourced
from de-siltation.

(10) The work executing Government department or Government owned
Corporation or Board sha1l furnish month wise statement of de-siltation activities
on the quantity of sand de-silted and transported lo stoclgrard, as well as sand
sold and dispatched from the stoclryard to the consumers:

Provided that, this provision sha-ll not be applicablc for the Central or the
State Government agencies having the sand tllocks for their own use.

31-W. Responsibilities of tease and Licence holder.- (1) Sand quarrying
activities shall be carried out only in accordance with the terms and conditions of
the environmental cleara-nce and the lease deed or licence under these rules and
methods approved in the quarry plan by the existing lease or license holder
holding on or before the date of commencement of the Kamataka Minor Mineral
Concession (Amendment) Ilules, 2021.

(2)The lessee or licensee shall adhere to pay the royalty, additiona-l periodic
payment or average additionai periodic payment, as the case may be, special
security permit paper fee, processing fee, quarry plan approval fee etc., and sha-ll
abide by the terms and conditions of the document and the lease deed or iicence.

(3)The lessee or licensee shall establish the office, computer facility,
electricity supply, closed-circuit camera, weigh bridge and security at the durnp
yard or stock yard of the sand.

(4) The lessee or liccnsec shall maintain inward and dispatch registers and
stock register in the stock yard ald allow for inspcction by thc official of the Taluk
and District sand commil.l-ce and such other oflicer authorised in this regard by
the State Government.
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(5) Monthly or quarterly or yearly, as the case may be, progress returns of

sand production and dispatch details shall be submitted by the lessee in Form-

M(r), Form-Q(r) and Form-Y(r) to the Deputy Director or Senior Geologist of the

District.

(6) If the lessee or licensee is found to violate any of the conditions or rules

or statutes, the competent authority shall issue a notice for rectification and if the

lessee or licensee is found to continue with the violation, the lease or license- shall

be terminated and the amount paid, including performance guarantee shall be

forfeited and as shall be prosecuted as per law.

gl-X. Transitory Provisions for auctioned sand blocks.- The quarry lease

which has been granted through tender cum auction, as per rules existed before

the commencement of the Karnataka Minor Minerals Concession (Amendment)

Rules, 2021 rnay be continued till the expiry of such lease period, except in those

cases wherein the State Government, in public interest, decides otherwise. The

manner of procurement and distributions provisions existed before the said

Amendment shall continue to apply in respect of existing l,ease holders-

3L-Y. Minimum production and dispatch requirement.- (1)

Notwithstanding anything contained in these rules, the lease executed before the

commencement of the Karnataka Minor Minera-ls Concession (Amendment) Rules,

2O2l the lessee shall produce and dispatch minimum fifty per cent of the

permitted annual procluction quantity and if he fails to achieve the same, he shall

be liable to pay royalty and additional periodic payment as per the minimum

production and dispatch requirement of fifty percent of permitted annual

production quantity, as specified in Environmental clearance:

Provided that, where the failure to achieve minimum production and

dispatch requirement is for the reasons beyond the control of the holder of lease or

licence the competent authority, on an application made by the lessee or licence

and a-fter giving opportunity of hearing, may waive the requirement of the

minimum production and dispatch for such period, as it may deem fit.
(2) A lessee may make an application for surrender of the entire area of the

sand quarrying lease, after giving a notice in writing of not less than ninety days

from the intended date of surrender. Such application shall be accompanied by an

approved final quarry plan.
(3) The Deputy Director or Senior Geologist may accept the surrender of

the lease within ninety days from the datc of application, subject to the following

conditions, namely,-
(i) the lessee has submitted clocuments to evidence of the implementation of

the approved final quarry closure plan;
(ii) all dues with respect to the sand cluarrying lease have been cleared;
(iii) in case of surrender of sand quarrying lease, the performance guarantee

provided by the lessce shall be forfeited;
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(iv) the lessee shall pay any expenditure over and above the performance
security incurred by the District sand
reclamation and rehabilitation measures
quarrying which has been surrendered;

(v) the surrender shall take effect at the end of the said period of ninety
days, subject to fulfilment of the conditions specified in rule 43 and in
other cases it shall take effect only, when the Deputy Director or Senior
Geologist accepts surrender anci he shall not be entitled to continue in
possession or to re-enter the possession of the quarry thereafter; and

(vi) transfer of sand quarry lease shall be prohibiteci.
3l-z' Permissiou of quarrying and transportation of ordinary sand in orfrom patta land.- (1) sand quarrying in patta land sha-ll be prohibited except onthe recommendation of the District sand committee with adequate just-ification, theState Government may pernit sand quarrying in specified patta lands, with suchterms and conditions as may be specified by the State Government andEnforcement and monitoring guidelines for Sand mining, 2020 issued by theMinistry of Environment, Porest & climate change (MoEI.- & cc) from time to time-

(21 Such licence sha-ll be granted after demarcating fifty meters or tenpercent of width of the river, whichever is more, from the bank of the river.

(3) Patta land sand quarrying shall not be allowed where there is any river
bed mining within five kilometcrs.

t4) Sand mining shall be prohibited where the patta land is located within
the active river course or bed.

(5) The concerned Deputy Director or Senior Geologist shall grant licenceafter the approval of the State Government and Environmental clearance ancl
approved quarry plan.

(6) The maximum period of such licence shatl be for live years or till thesand exhaust, whichever is earlier.

(7) The licensee in addition to the royalty shall pay fifty percent of theroyalty as average additional periodic payment.

(B) The licensee shall establish the office, computer facility, electricity
supply, closed-circuit camera, r,veigh bridge and sccurity at t,he dump yard or stockyard of sand.

(9) The licensr:e shall maintain inward ancl dispatch register and stockregister in the stock yard olfict: ancl allow for inspecl.ion by the official of the

committee towards protective
in the leased area of sand
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District and Taluk sand committee and such other officer authorised in this regard

by the State Government.

SL-ZA. Permission for removal of sand bars and transportation of
ordinary sand in Coastal Regulation Zone IC.R:ZI area.- (1) Removal of sand bars

within the area of the Coastal Regulation Zone (CW-I in coastal districts, shall be

clisposed in accordance with the official memorandum issued by the Ministry of

Environment, Forest and Climate change, Government of India vide No-11-

B3/2005-IA-III (Vol.III), dated: 08. i 1 .2oll and as amended from time to time.

(2) The permit holder, in additional to the royalty shall pay fifty percent of

the royalty as average additional periodic payment for the sand disposed after

removal of sand bars from the Coastal Regulation Zone {CRZ) and the same shall

be remitted to the Consolidated Ifund of the State-

(3) Twenty five percent of the royalty so collected shall be provided to the

concerned Gram panchayat and twent5l five present of royalty shall be provided

equally to remaining gram panchayats of concerned taluk through an appropriate

budget provision.

st-ZB. Disposal of Sand blocks available in IV, V and higher order streams

through Tender-cum-Auction in Non-CRZ areas of Coastal Districts.- (1f In
non-CRZ areas of Coastal Districts, viz. Uttar Kannada, Dakshin Kannada and

Udupi Districts, sand blocks shall be allotted through tender-cum-auction
amongst the traditiona-l sand extracting communities to be identified and subject

to the following conditions, namely:-
(a) A person shall be resident of the concerned District for not less than one

year and to that effect residential certificate shall be obtained from

j urisdictional Tahasildar.

(b) The person shall furnish the document as proof of having engaged in
extraction of sand in coastal area through manual methods for at least

One year.

(c) The person shall own a stocllyard near the river bank or shall have an

agreement with the owner of the land to that effect; and

(d) Motor boats and dredger for removal of sand is prohibited.

(21 The grant of sand quarrying lease through tender-cum-auction in
non-CRZ areas of Coastal Districts shall be done as per guidelines and tender
documents, notified by the Government from time to time-

3. Insertion of new forrns.- In the said rules, after "liorm M", the following
shall be inserted, nameiy:-
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"FORM M(r)
(see sub-rule(5) of rule 3 l-W)

Monthly Returns for the lvlonth of--------------
Impofiant: Please return this for duly filled to the Cornrnissioner/ Director of Mines and Ceology,

Bangalore, the Chairnran, District Committee and the Member Secretary of the Comnrittee on or

before 5th day of the succeeding rnonth

(l) Name and address of the lessee/licensee.

(2) QL. No..........................Date of granr.. Date of expiry

(3) Sand Sale price freed for MT/M3 Rs...................

(4) Royalty paid during the month Rs................. progressive fronr the month

of in Rs.................

(5) TotalNo. of CMDp's

a) Total No. of CMDP's......................

b) Total quantity (in MTs)......

c) Total quantiry ar dump yardlstock yard (in MTs)....

(6) River stretch and its sand biocks. Production and Dispatch of river sand quarried details.

Date: Signature olthe Lessee/ Licence

Month

Narne of
the River

and
River

Stretch
in krns.
Taluk
and

District

Portion
of the
River

Stretch
Sand
BIock

No. and
its Geo

Co-
ordinates
Details

Extent in
Acres

Survey
No. and
Village

Quantity
Permitted
from the
DEIAA /
SEIAA
MoEF

(in MTs)

Production
(in MTs.

Dispatch
(in MTs.)

75



ts oo&- *a?.11d iJ.?:,.i:g- 63-od, O9.. AJcDd. 9O9O qJgr r Y,

FoRM Q(r)
(see sub-rule(5) ofrule I t-Wl

Quarterly Returns for the Period fiorn -------------- to

lmportant: Please return this form duly filled to the Comnrissioner/ Director of Mines and Geology,

Bangalore, the Chairnran, District Committee and the Member Secretary of the Committee on or

before 5th day of the succeeding month

(l) Name and address of the lessee/licensee.

(2) QL No..........................Date of grant'..-.'..."...'...'.....Date of expiry"'

(3) Sand Sale price fixed for MTA43 Rs....-'.'.....'.....

(4) Royalty paid during the

(a) Rs.

(b) Rs.

for the month of

(c) Rs..

(5) Total Royalty paid fbr 3 rrronths Rs................... Progressive for the year Rs'......-.--.......

(6) Total No. of CMDP's issued with quantity

(a)Total No. of CMDP's........--.......-....

(b) Total quantity (in MTs).

(c)Total quantity at dump yard/stock yard (in MTs)'.-.......-..........

(7) River stretch and its sand blocks. Production and Dispatch of river sand quarried details

for the month of ....................

for the month of ....................

Quarterly

Name of
the River

and
River

Stretch
in knrs.
Taluk

and

District

Portion
of the
River

Stretch
Sand
Block

No. and
its Geo

Co-
ordinates
Details

Extent in

Acres

Survey
No. and

Village

Quantity
Permitted
from the
DEIAA /
SEIAA
MoEF

(in MTs)

Production
(in MTs.

Dispatch
(in MTs.)

Date Signature of the Lessee/ Licence

76



,

,

qJol r \/d irFar$d oosirrig. $E--od, O9., Bioao{. Jo9o

FORM Y(r)
(see sub-rule(5) of rule 3 | -W)

Yearly Returns for the Period from to
Important: Please rcturn this form duly filled to tlre Comrnissioner/ Director of Mines and Geology,
Bangalore, the Chairman, District Committee and the Mernber Secretary of the Committee on or
before 5th day of the succeeding month

(I) Narne and address of the lessee/licensee.
'" (z).QL.No..........................Date of grant.......................Date of expiry

(3) Sand Sale price fixed for MTA4r Rs...................
(4) Royalty paid during the

(a) Rs.......... for the nronth of
(b) Rs.......... for the rnonth of
(c) Rs.......-.. for the month of
(d) Rs.......... for the month of

(0 Rs.......... forthe rnonth of
(g) Rs. for the month of .............

' --.(h) Rs......................... l'or the nronth of
(i) Rs for the month of
0) Rs.. ... .. for the month of
(k) Rs.......... for the month of
(l) Rs.......... for the nronth of

(5) Total Royalty paid for year Rs........

(6) TotalNo. of CN4DP's issued with quantify
(a)Total No. of CMDP's......................
(b) Total quantity (in MTs)......
(c)Total quantity at dump yardlstock yard (in MTs).....................

"-' (7)'River stri:tch and is sand blocks, Production and Dispatch of river sand quarried details.

Year

Nanre of
tlre River.
and River
Stretch in

krrrs.

Taluk and
District

Portiorr ol
the River
Stretch
Sand

fJlock No.
and its

Ceo Co-
ordi natcs
Details

Exterrt in
Acres

Survey
No. and
Village

Quantity
Permitted
t}om the
DEIAA /
SEIAA

MoEF (in
M-t-s)

Production
(in M'l-s.

Dispatch
(in M]-s.)

Date: Signatule of the Lessee/ Licence"

Oder and in the name of the
Governor of Karnataka

(SHTVAPRAKASH)
Under Secretary to Govt.

Commercc an d Indu stries Dcpart-ment(Mines)
PR-360

,.

't.

I

1T-MC - 57 5 M N) {t -9.[,&Y'

I

I

I
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Government of Karnataka

CI 344 MMN 2019 Government of Karnataka Ministry,
Vikas Soudha

Bangalore, dated 18.05.2020,

Notification
State Sand Policy, 2020 to provide for sand mining, transportation, storage and

disposal of sand in the State in order to ensure regular and affordable supply of

sand for government- sponsored construction works and to provide for

scientifically sound mining, transportation, stockpiling and disposal of sand in

the state: CI 344 MMN 2019, will be enforced as on 05.05.2020.

Accordingly, the entire responsibility of removal and disposal of sand available

in Class 1, II and III pits / streams / lakes of the State rests with the concerned

Gram Panchayats and class IV, V and VI streams | In rivers, dam | The entire

responsibility of removing the sand obtained through desilting in the reservoirs/

barrages and backwater areas of the dam, transporting it to the stock yard and

selling it to the customers shall be entrusted to the Government Departments/

Corporations/ Boards designated by the Government notification.

Therefore, Government in IV, V and VI class stream / rivers, dam/ reservoir /

barrages and backwater areas of the dam, has declared the undermentioned

Corporation shall have the entire responsibility of removing the sand obtained

by desilting and transport it to the stock yard and selling it to the customers.

Sl.no. Corporation /Board Allotted Districts

1. Karnataka State Minerals Corporation
Limited
(KSMCL)

Bengaluru and
Mysuru division all
Districts
From Kalaburgi

ANNEXURE R-3
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Division to Bellari
Division

2. Hutti Gold Mines Limited (HGML) All Districts of
Belgaum Division and
Kalaburgi Divsion
except Bellary
Division.

The above corporation/Boards, issued for implementation of Sand Policy,
2020, are directed to act in accordance with Government Order No: CI
344 MMS 2019, dated 05.05.2020.

. Governor of Karnataka
By order And in his name,

(Shivaprakash)
Presiding Officer (Mines)

Department of Commerce and Industry.
To: Compiler, Karnataka Rajya Patra Bangalore has been requested to
publish the said order in the next issue and send 200 published copies to
Department of Commerce and Industry.

CC:
1. The Director, Department of Mines and Geology, Bangalore..,
2. Managing Director, Karnataka State Mineral Corporation A- Block, 5th
Floor, BMTC Complex, K.H. Road, Shantinagar, Bangalore-27.
3. The Managing Director, Me Hatti Gold Mines Co., 3rd Floor, K.H.B.,
Shop. Complex, National Games Village, Koramangala, Bangalore-25.
4. All the District Collectors of the State and the Chairman, Zilla Sand
Committee,
5. The Chief Executive Officers of all the Zilla Panchayats of the State,
6. All District Police Officers of the State.

For copy information:
1. Secretary to Hon'ble Chief Minister, Vidhana Soudha, Bangalore.
2. Private Secretary to Hon'ble Minister of Mines and Geology, Vikas
Soudha

81



3. Private Secretary to the Chief Secretary, Vidhana Soudha.
4. Deputy Chief Secretary/ Principal Secretary/ Secretary, Home
Administration to Govt Department of Public Works/ Revenue/
Commerce and Industry/ Rural Development and Panchayat Raj/
Finance/ Law Department.
5. Branch security file/ additional copy.
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Government of Karnataka
Deputy Commissioner &
District Magistrate's Office
Dakshina Kannada,
Mangaluru-575001

No: Maralu/ Notification-1/2020-21/ 04-11-2020

Notification
Subject: Regarding issuance of notification for removal of silt in the backwater

area of Shamburu Dam and Adyapadi in Mangalore Taluk and Bantwala Taluk

to Karnataka State Mineral Corporation Limited (KSMCL)Bangalore.

Ref:1) Government Order No: CI 344 MMN 2019, dt: 05-05-2020.

2).Government Order No: CI 344 MMS 2019 Bangalore, dt:18-05-2020

` ` 3) Date of Proceedings of District Sand Committee: 23-09-2020.

Considering the geographical, geological and administrative background

of the State Sand Policy 2020, it has been decided in the District Sand

Committee to increase the water storage capacity of Mangalore Taluk Adyapadi

and Bantwala Taluk Shamburu Dam for regular and easy availability of sand for

government and public construction works at low cost, dredging in the

backwater river basin area of the dams. The area is identified by the Taluk/

District level Sand Committee, the geologist informed that Adyapadi Dam has

an estimated 3,44,000 MT and Shamburu Dam has an estimated 11,07,680 MT

of mixed sand,'. as per the references notification is issued to Karnataka State

Mineral Corporation Limited (KSMCL), Bangalore dedicating it to carry out the

dredging work in the said area.
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Sl.
no.

Taluk River Extent
(in Sq.m.)

Latitude- longitudes Quantity
of
sand(MT
s)

1. Bantwala Netravati 6,44,000 12" 52' 47.74" N 75°
05′ 47.40" E 12° 51'
51.4" N 75° 07' 02.92"
E

11,07,68
0

2. Mangaluru Phalguni 2,00,000 12° 56' 30.48" N 74°
53' 20.54" E 12" 56'
18.76" N 74 ° 54'
19.53" E

3.44.000

Deputy Commissioner &
District sand Committee

Dakshin Kannada
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Government of Karnataka
Deputy Commissioner &
District Magistrate's Office
Dakshina Kannada,
Mangaluru-575001

No.GABHUI/ UNI /Maralu/K.A.-2/2020-21/2025 09-11-2020

WORK ORDER

Sub:Regarding issuance of Workorder for removal of silt in the
backwater area of Shamburu Dam and Adyapadi in Mangalore Taluk and
Bantwala Taluk to Karnataka State Mineral Corporation Limited
(KSMCL)

Ref:1) Government Order No: CI 344 MMN 2019, dt: 05-05-2020.
2)Government Order No: CI 344 MMS 2019 Bangalore, dt:18-05-2020

` 3) Date of Proceedings of District Sand Committee: 23-09-2020.
4) Technical Officers Report Date: 13-10-2020
5) Taluk Sand Committee proceedings dated 20-10-2020

Taking into account the geographical, geological and administrative

background of the State Sand Policy 2020, a campaign has been undertaken in

the District Sand Committee to increase the water storage capacity in

Mangaluru taluk Adyapadi and Bantwala taluk Shamburu dams for regular and

easy availability of sand at low rates for government and public construction

works. The area for dredging in the backwater river basin of the dams will be

identified by the Taluk/ District level Sand Committee. Technical Committee

officials informed that about 44,000 MTs in Adyapadi dam and 11,07,680 MTs

in Shamburu dam.As per the references, notification is issued to Karnataka State

Mineral Corporation Limited (KSMCL), Bangalore dedicating it to carry out the

dredging work in the said area.

ANNEXURE R-6
(TRANSLATION COPY)
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Sl.
no.

Taluk River Extent
(in Sq.m.)

Latitude- longitudes Quantity
of
sand(MT
s)

1. Bantwala Netravati 6,44,000 12" 52' 47.74" N 75°
05′ 47.40" E 12° 51'
51.4" N 75° 07' 02.92"
E

11,07,68
0

2. Mangaluru Phalguni 2,00,000 12° 56' 30.48" N 74°
53' 20.54" E 12" 56'
18.76" N 74 ° 54'
19.53" E

3.44.000

Conditions:
1.Working in accordance with the Sustainable Sand Mining Guidelines 2016
issued by the Ministry of Environment, Forestry and Climate Change (MoEF),
Government of India.

2. As per the notification, the District Sand Committee has issued a mandate to
the Karnataka State Mineral Corporation Limited (KSMCL), Bangalore for
removal of sand from the stream in the backwater river basin of Shamburu Dam
in Mangaluru Taluk Adyapadi and Bantwala Taluk. Then action is taken to
remove sand with silt.

3. Disposing of sand available in sand at the selling price fixed by the
Government.

4. The sand obtained by desilting in the backwater river basin areas of the dams
shall be stored in the stock yard and the sand shall be sold from the stock yard
as per the price of sand fixed by the District Sand Committee within the
maximum selling price limit set by the Government for public/ government
works.

5. Carded transportation of sand available in stream in backwater riverine areas
of Agagatts and sand in stock yard with mineral shipment permit for GPS. The
sand shall be sold to the customer with a mineral shipment permit as per the
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transport department regulations as per the regulations of the Transport
Department through fitted vehicles.

6. Royalty and other applicable charges shall be paid to Department of Mines
and Geology for obtaining Mineral Dispatch permit and transportation of sand.

7. Government vide Order No. 344 MMN 2019 dated 10-07-2020 Part (2) The
proceeds from the sale of sand shall be paid into the State Consolidated Fund.

Deputy Commissioner &
District sand Committee

Dakshin Kannada

To,
Managing Director, Karnataka State Mineral Corporation(KSMCL)
Shanthinagara,Bengaluru.
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Bharadwajaramasubramaniam Ravi Ramachandran <bharadwaj@vivrti.in>

[NGT, SZ] OA 142 of 2022 | Dr. Sarvabhoum Bagali v. State of Karnataka & 4 Others
Bharadwajaramasubramaniam Ravi Ramachandran <bharadwaj@vivrti.in> 14 February 2023 at 12:05
To: "aagneysail@gmail.com" <aagneysail@gmail.com>, dir-mines@karnataka.gov.in, sec-moef@nic.in, secyenv-fee@karnataka.gov.in, dc-dkannada@karnataka.gov.in
Cc: Partners <partners@vivrti.in>, Litigation <litigation@vivrti.in>

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)
O.A. NO. 142 OF 2022

1. Dr. Sarvabhoum Bagali
Applicant (through counsel - aagneysail@gmail.com)

2. State of Karnataka, Department of Mines and Geology
Respondent No. 1 (dir-mines@karnataka.gov.in)

3. Ministry of Environment Forest & Climate Change
Respondent No. 2 (sec-moef@nic.in)

4. Karnataka State Environment Impact Assessment Authority
Respondent No. 3 (secyenv-fee@karnataka.gov.in)

5. Deputy Commissioner, Dakshin Kannada
Respondent No. 4 (dc-dkannada@karnataka.gov.in)

Sirs, 

We appear for Respondent No. 5 (Karnataka State Minerals Corporation Limited) in the subject application pending before the Hon'ble National Green Tribunal,
Southern Zone, Chennai. 

By way of advanced service of papers in the matter, attached please find a copy of the Counter Affidavit along with annexures, filed by Respondent No. 5 in the 
subject application for your reference and record. This may be treated as sufficient service of these papers. 

Kindly acknowledge the receipt of this email.

Regards

Bharadwajaramasubramaniam R.
Advocate 
Partner | Vivṛti Law

Office: Flat 1D Hill Crest Apartments, New No. 14 Old No. 56 Venkatanarayana Road, T. Nagar, Chennai - 600 017.
Phone: +91-44-4269 3500
Mobile: +91-99726-70385 | +91-99620-91115 

__________________________________________________________

INTERNET EMAIL CONFIDENTIALITY FOOTER:

Attorney - cl ient privi leged/confidential  information may be contained in this message. If  you are not the f irst addressee indicated
in this message (or responsible for delivery of the message to such person), you may not copy or deliver this message to anyone. In
such a case, you should destroy this message and kindly notify the sender by reply to the email.  Please advise immediately if  you
or your employer do not consent to internet email  for messages of this kind. Opinions, conclusions and other information in this
message that do not relate to the off icial  business of our Firm shall  be understood as neither given nor endorsed by it.  Formal
legal opinions are issued by the Firm duly executed by its advocates. Accordingly, this message shall  not be considered as a formal
legal opinion issued by the Firm.

 Please consider the environment before printing this mail.

OA 142-2022 - Counter Affidavit of Respondent No 5 + Index +Annexures.pdf
11109K
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